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SHRI JOSE K. MANI (Kerala): Sir, I also associate myself with the mention made
by the hon. Member.

Need to relieve school teachers of election related duties
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*Expunged as ordered by the Chair.
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MR. CHAIRMAN: amu+ o fawa &1 ifew faan € a8 €, 'Demand to relieve
school teachers of election-related duties’. 37UT ¥y & & SeleH gyct o <
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DR. AMAR PATNAIK {Odisha): Sir, I also associate myself with the mention made
by the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the mention made
by the hon. Member.

Encroachment of tribal forest land in various States

SHRI P BHATTACHARYA (West Bengal): Sir, [ am glad that you have given me
the opportunity to say a few words. Hon. Members have already explained all these
things. But I would like to add some other points to it in regard to the rights of the
Scheduled Tribes to protect their land. Sir, as you know, the Parliament has enacted the
Schedule Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights)
Act, 2006 and notified it for its operation on 31.12.2007. The rules made thereunder for

implementing various provisions of this Act were also notified on 1.1.2008.

Sir, T would like to mention that the Supreme Court also came out heavily to
protect the rights of the Scheduled Tribes. In a recent judgment dated 13.2.2019 passed
in Writ Petition No.109 of 2008 in the matter of Wildlife First and Ors. vs. Ministry of
Environment, Forest and Climate Change and Ors., the Supreme Court has clearly
directed the State and UT Governments to evict the persons or parties, whose claims

under Forest Rights Act, 2006 were rejected. Subsequently, the Government of India



